
 

PROF. C. LAKSHMANNA; I have my  

name.... (Interruptions).. 

THE DEPUTY CHAIRMAN: x have no 

name here.. '.. (Interruptions) I do not have 

any name, with me. 

SHRj P. SMV SHANKER; As I have 

yesterday itself explained, there are cases 

where some persons were appointed Chief 

Justices for one or two days, I explained that. 

I also told you that in Delhi I had to agree for 

appointment of a particular Chief Justice for 

five days because somebody alse was 

appointed for a day. 

I would like to tell you about the 

appointment of the Chief Justice of the 

Allahabad High Court that the matter is under 

consideration in consultation with the Chief 

Justice of India. I would like to further tell 

you that after the consultations we would take 

some decisions. The matter is stili  under 

consultations. 

SHRI    SATYA   PRAKASH    MALA-

VlYA: Will you get it expedited? 

SHRI P. SHIV  SHANKER; I    will do mv 

best. 

 

THE HOSPITALS  AND  OTHER INS-

TITUTIONS   (SETLEMENT     OF  DIS-

PUTES)   BILL, 1982 

THE MINISTER OF STATE OF THE 

MINISTRY OF LABOUR (SHRI P. A. 

SANGMA); Madam, I beg to J«iove for leave 

to withdraw the   Hos- 

pitals   and   Other   Institutions   (Settlement 

of Disputes) Bill, 1982. 

The question was put, and the motion ivas 

adopted. 

SHRI P. A. SANGMA: Madam, I withdraw 

the Bill. 

SHRi RAM     AWADHESH  SINGH: 

(Bihar): 

THE   DEPUTY   CHAIRMAN: You are 

not going on  record. 

 

THE HOSPITALS AND OTHER INS-

TITUTIONS   (REDRESSAL  OF GRIE-

VANCES OF EMPLOYEES)  BILL, 

1987 

THE MINISTER OF STATE OF THE 

MINISTRY OF LABOUR (SHRI P. A. 

SANGMA); Madam, I beg to move for leave 

to introduce a Bill to provide for the redressal 

of grievances of employees in hospitals and 

certain other institutions and for matters 

connected therewith or incidental thereto. 

The Question was proposed. 

Not recorded. 
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of the people that this most reactionary Bill is being 

withdrawn in the House. We also know that as a part 

of the check and balance, the postal Bill is still 

awaiting the assent of the President. But my question 

is not ■ only addressed to the Labour Minister, but 

also to the Government as a whole. Are they 

prepared to withdraw or repeal the reactionary Bills 

like ESMA and NSA or do they want to wait till the 

Government is overthrown by the people whose 

sovereignty was recognised only a few minutes back 

in the House? 

SHRI      NIRMAL CHATTERJEE 

(

West Bengal); To me it is a hearty coincidence. 

Only yesterday there was a massive raKy in Delhi. 

From all parts of the country people came and they 

demanded certain things. They also believe that 

those things cannot be met by the Government. 

Therefore, they wanted that the present 

Government may go. 

When this Bill was being introduced in the year 

1982 I very clearly remember that along with this 

Bill there were certain other enactments also and 

the entire Opposition—not only the Left—fought 

tooth and nail against the introduction of. some 

other Bills also like ESMA and NSA. 

Just a few minutes back we have been told about 

the checks and balances provided in our 

constitution. We know such checks and balances 

do exist. We know that it is the victory 
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THE DEPUTY CHAIRMAN: The 

question is; 

"That leave be granted to introduce a 
Bill to provide for the redresr ai of 
grievances of employees in hospitals and 
certain other institutions and for matters 
connected therewith or incidental thereto. " 

The motion was adopted. 

SHRI P. A. SANGMA: Madam, I 

introduce the Bill. 

THE APPROPRIATION (NO. 5) BILL, 1987 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARI); Madam, I move; 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1987-
88, as passed by the Lok Sabha, be taken 
into consideration. '' 

The Bill arises out of the Supplementary 
Appropriation 'Charged' on the Consolidated 
Fund of India and Demands voted by the lok  
Sabha on December 7, 1987. These involve 
gross additional expenditure of Rs. 1780. 49 
crores. 

The additional requirement of Rs. 1780. 49 
crores comprises Rs. 989. 86 crores for 
transfers to State Governments, Rs. 24. 03 
crores for transfers to Union Territory 
Governments and Administrations, Kr. 319. 
77 crores for releases to Public Sector 
Enterprises, Rs. 434. 15 crores frt subsidies, 
Rs. 12. 68 crores for other expenditure. The 
details of the supplementary demands are 
available in the documents laid on the Table 
of the house on 30th November, 1987. 

The concerned fiirnistries/Depart-ments 
have identified matching savings/increased 
receipts to the extent of Rs. 399. 84     crores. 
Thus    the net 

additional expenditure is Rs. 1380. 65 crores 
out of which Rs. 815. 31 crores is related to 
drought and flood relief to be financed from 
the resources raised by economy and 
additional resources measures recently 
undertaken by the Government. The balance 
of Rs. 565. 34 crores mainly comprises Rs. 
300 crores for indigenous fertilisers subsidy, 
Rs. 181. 64 crores for assistance to Punjab, 
Rs. 50 crores for subsidy to new industrial 
units set up in selected backward areas and 
R9. 16. 50 croreg for investment in Hindustan 
Fertiliser Corporation. 

The question was proposed. 

THE    DEPUTY    CHAIRMAN:  We 
shall discuss it after lunch. Now the 

House stands adjourned for lunch and 
will meet again at 2. 30 P. M. 

The House then adjourned fcr 
lunch at twenty nine minutes past 
one of the clock. 

The House reassembled alter lunch at thirty-
three minutes past two of the clock. The 
Vice-chairman, Shri H. Hamimanthappa, in 
the Chair. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): We will continue 
discussion on the Appropriation (No. 5)i Bill, 
1987. Shri Sunil BaSu Ray. 

SHRi SUNIL BASU RAY (West Bengal): 
Mr. Vice-Chairman, sir, only two months 
back, we have passed the first Appropriation 
Bill and we are again called upon to pass this 
second Appropriation Bill. NoW; the net 
amount that is involved in these two Bills is 
Rs 1777 crores and some odd lakhs. But why 
this necessity of supplementary Budget: why 
this necessity of exercise in net and gross 
demands? It is because the figures have been 
worked out as gross demand minus the 
savings that has been contemplated to a net 
and minus savings for lunch at twentynine 
savings are a reflection on the original Budget 
itself because if the savings are made, then we 
are to take it that 


